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ORDER

PER SUDHIR KUMAR, JUDICIAL MEMBER:

This appeal by the assessee is directed against the order of the

Principal Commissioner of Income Tax-1, Agra [hereinafter referred to as



“PCIT”] vide order dated 31.03.2022 pertaining to assessment year 2017-
18.

2. At the time of hearing before us, the Ld. Counsel for Assessee
informed that the assessee did not wish to press this appeal; and that the
assessee wished to withdraw this appeal. The Ld. Commissioner of
Income Tax (Departmental Representative) did not object to withdrawal
of the appeal. Accordingly, the appeal is dismissed as withdrawn and
not pressed.

3. In view of the aforesaid, the appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open court on 07.02.2025.
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